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17-21-91 	 5PM & AVU 
(20) 	

fir Sasidharan for appIicant 
Mr PK.Madhusoodhanan for SCGSC 

The learned counsel for the respondents prays 

for a weeks time to got ascertain the facts and possi-

bility of the applicants being accommodated in Tamil 

Nadu as directed by us on 9.4.91. He indicated that 

the interim relief phould be continued for a week 

more. 
Accordingly, we direct that the case be listed 

for further directions on 25.4.91, till which date, 

status quo as regards the applicant's present posting 

be maintained. 
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275.91 SPi¼ & ND 	 (Ordet 5PM) 

Mr. Sasidhaan Chempazhanthjyjl_for applicant. 
Mr. Madhusoodhanan_fór SCGSC. 

 

 

The learned Counsel for the applicant app 

before us today and indicated that the applicant 

since been re-allotted to Tamil Nadu. Accordingly 

he does not wish to press this application, whiCI  
is Closed as not Pressed. cft 

(N.Dhartnadan 	 (S.P.Mukerjj) 
Mernher(Judjci8l) 	 V ice Chairman 
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